
of certain items of mica export tyade by 
Mica Trading Corporation; arid

(b) if so, ihe broad details thereof and 
what action has been taken against such 
factories?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI VIS- 
W A NATH PRATAP SINGH): (a) and
(b): Govcnmnni die not aware of lock out 
of factot its mvned by big exporters of 
ntitvi. How . . t i ,  vcrac reports of unem­
ployment of mica processing labour have 
been rccdived. The problem is receiving 
Government's attention*

Rebate got by Hindustan Lever Research 
and Development Section.

*787. SHRI C. K. CHANDRAPPAN: 

SHRI S. M. BANERJEE:

Will tht: Minister of FINANCE be 
pleased t<> rcter to the tcpty given tv* Started 
Question No. :i05 on 12th M.tuh, 1975, 
legarding tebate got by Hinduuari Lever 
Research and Development Section and 
state;

(a) wbcthei an enquiry by Government 
has alrcadv been otdered tti lind out 
how the Ccntiai Bo«iul of Piicit-Taxes 
had granted more than the claimed re­
bate for capital expenditure on research 
and development to Hindustan Level 
Limited; and

(b) If so, whether pending the out­
come fit this enquiry, Government have 
asked Hindustan Lever Limited not to 
remit any amount to their principals at 
Ixwdon, Messjs. Unilever?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRANAB 
KUMAR MUKHERJEE): (a) In the assess­
ment year 1972-7.1 M/». Hindustan Lever 
Ltd. had been allowed a deduction of Rs, 
13.04 lakh* in respect of capital expenditure 
on scientific restaich activities carried 
on by them related to their business. 
The ass'Mee company had also claimed 

, a deduction of Rs. 13.01 lakhs, Under 
the provisions of Income-tax Act, 19GI, 
deduction on capital expenditure incuricd 
prior lo 1-4*196? was to be allowed over 
a period <>1 5 veais, i.e. 20% each year, and

dfctM' capital expenditure incurreq on
scientific ...research, ’related'' ’to  ,;;the,:bu»ines* 
o f, the taxpayer \  . 81-3-1967 was. ' to
be allowed; in  t h e i n ,  ;irhkh,:,$i*ch .ex-, 
penditure was incut t ed. In view thereof, 
in the assessment year 1972-73, M/s. Hin­
dustan Lever Ltd. was allowed a deduction 
of Rs. 12.81 lakh* (being the concise figure 
of Rs. in respect of the capi­
ta! expenditure incurred in the previous 
year relevant to the assessment year 1972- 
?JJ and a sum of Rs. 74,345 being the 
fifth instalment of the capital expenditure 
on scientific research incurred prior to 
1-4-1967,

(b) Does not arise.
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Officers of M M .T jC. who vb)t«d Abroad

*?«>. KUMARI' KAMLA ■ K.UMARI: 
Will the Mini>icr of COMMERCE be
j*lewd'tot,state: ■' ■■ . ,\.

(a), ^hftfjKtr' tft* Mimtfil*,, a n d , , Metals 
Trading Coi'poiatk>n ,' is ■ tttnftktf l a ’'k>»




